GOVERNMENT OF INDIA
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(DEPARTMENT OF PENSION & PENSIONERS’ WELFARE)

RAJYA SABHA
UNSTARRED QUESTION NO. 2206
(TO BE ANSWERED ON 04.08.2022)

EXCLUSION OF CENTRAL GOVERNMENT EMPLOYEES FROM NPS
2206 SHRI JAVED ALI KHAN:
Will the PRIME MINISTER be pleased to state:

@ whether DoP&PW is deliberately delaying issuing general orders for exclusion of central
government employees from the purview of NPS and to cover them under OPS whose
advertisements for recruitments were issued on or before 31/12/2003 inspite of various
judgments of Apex Court, in the name of consulting various Departments and thereby
causing undue litigation;

(b) if so, the reasons therefor; and

(© if not, the Ministries/Departments consulted for issuing orders allowing benefits of OPS
in 2009 to employees covered under NPS in case of premature death and disability along
with the time taken for consultation?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH)

(@) to (c): The Department of Pension and Pensioners’ Welfare had issued instructions vide
Office Memorandum No. 38/41/06/P&PW/(A) dated 05/05/2009 extending benefit under Central
Civil Services (Pension) Rules, 1972 or Central Civil Services (Extraordinary Pension)
Rules, as the case may be, on provisional basis, in the event of death of Government servant
covered by NPS or his discharge from service on invalidation / disablement. Ministry of
Home Affairs, Department of Financial Services, Department of Expenditure, Ministry of
Defence, Ministry of Railways and Office of the Comptroller and Auditor General of India
were consulted before issue of above instructions. These consultations were held during
December, 2008 to April, 2009.
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